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POLICY ON CLOGGING OF HIGHWAYS 

1066.     SHRI NARESH BANSAL: 

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether Government has come up with any policy addressing the clogging of highways 

due to local markets, shops, hotels , and parking of trucks at night, to curb encroachment, as 

suggested by the Parliamentary Standing Committee on Transport, Tourism , and Culture in June 

2022; 

(b) if so, the details thereof, if not, the reasons therefor; 

(c) whether Government has taken any other actions specifically in Uttarakhand to curb such 

encroachment; and  

(d) if so, the details thereof, if not, the reasons therefor? 

  

ANSWER 

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS 

(SHRI NITIN JAIRAM GADKARI) 

(a) to (b)Yes, Sir. There are instances of ribbon development, unauthorized parking, 

encroachments  on/ along National Highways (NHs). In this regard, Ministry has taken measures 

for identification and removal of encroachments on NH right of way with assistance from State 

Govts.  In order to involve citizens in this effort, Ministry has introduced a new feature in the 

“Rajmargyatra” mobile application enabling users to report unauthorized occupation on National 

Highways. This feature not only empowers users to flag such incidents but also serves to bolster 

safety measures along National Highways. 

Further, for decongestion of stretches passing through built up areas, construction of 

Bypasses/Elevated roads/flyovers/underpasses/foot over bridges are taken up depending upon 

traffic volume, techno-economic feasibility, availability of land & funds and inter se priority. 

Also, in order to avoid re-occurrence of ribbon development, new bypasses/ highways are 

developed as access controlled facilities based on feasibility. 

(c) and (d) Yes, Sir. Special drive has been undertaken to remove such 

encroachment/unauthorized occupation from the National Highways including those in state of 

Uttarakhand. In this regard, Ministry has also requested all the state Governments to issue 

necessary instructions to local Revenue and Police authorities to extend the support to concerned 

Highway Administrations notified under the Control of National Highways (Land and Traffic) 

Act, 2002 for removal of unauthorized occupations on National Highways.    
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